460

IN THE NATIONAL GREEN TRIBU

NAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1700

IN THE MATTER OF:

F 2021

NOORUL SEHAR LARI ...Applicant
VERSUS
STATE OF UTTAR PRADESH & ORS. ...Respndent(s)
INDEX
S. NO. PARTICULARS PAGE NO.
1 INDEX 1-2
2 Action Taken Report on behalg of Nagar | 3-20
Panchayat, Lar, Uttar Pradesh alongwith
affidavit.
3 Annexure 1: The photographs of the | 21-26
bioremediation process.
4 Annexure 2: The true copy of the test report. 27-31
5 Annexure 3: The minutes of the meeting dated | 32-33
20.06.2023.
6 Annexure 4: True copy of the recent photographs | 34
of the farmer using treated water for horticulture.
7 Annexure 5: The true copy of the Bank |35-38
Statement.




461 :

8 Annexure 6: The true copy of the Swatch Bharat | 39
Mission 2023 Guidelines.

RESPONDENT

THROUGH

(’\}9\\)‘%@; P

PRIYANKA SWAMI

Counsel for Nagar panchayat, Lar, UP
Chamber no. 14, Shivalik Tower,
Kaushambi, Ghaziabad.

DATE: 14.09.2023



462 s

IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 170 OF 2021

IN THE MATTER OF:

NOORUL SEHAR LARI ...Applicant
VERSUS

STATE OF UTTAR PRADESH & ORS. ...Respndent(s)

ACTION TAKEN AND COMPLIANCE UNDERTAKEN BY THE NAGAR
PANCHAYAT, LAR

You are requested to kindly take the following Action Taken Report on bhelaf of the
Nagar Panchayat, Lar on record under ongoing matter, Original Application no. 170/2021,
titled as: Noorul Sehar Lari v. State of UP & Ors :-

1. The Nagar Panchayat, Lar filed an Action Taken Report in compliance of order dated-
09.02.2023 which already on the record. In March, 2023, the present ATR has the
final and updated status in compliance of the order dated 09.02.2023. Upon hearing
of the present matter on 09.02.2023, following directions were made by the Hon’ble

National Green Tribunal.

5. The above shows that no efforts have been made by the Nagar Panchayat, DM
or the ACS to execute remedial action in a time-bound manner. Instead, patently
inadvisable steps like transportation of fecal septage to Deoria at a distance of 40
KM are proposed. Better option could be constructing FSTP at Panchayat level.

Further, unnecessarily expenditure is being incurred on bio-remediation of grey
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water and disinfection with bleaching powder even when reportedly no sewage is
entering in the drain. Thus, instead of unnecessary bio-remediation method, FSTP
and oxidation plant could be set up and treated/oxidized 6 (stabilized) waste water
used for irrigation which could add value to the land. 6. The Tribunal while dealing
with issues relating to solid and liquid waste management with respect to each State
and UT, has observed and directed option available for sewage treatment and
utilization. Relevant part of order in O.A NO. 606/2018 (in respect of State of
Odisha) dated 27.01.2023, stated as follows:- “34........ The State may ascertain
that grey water management is done as per “Tool Kit: Greywater Management”4,
July 2021 brought out by Department of Drinking Water and Sanitation, Ministry
of Jal Shakti, Gol. 42. As already observed, there is need for planning to prevent
sewage (treated or untreated) entering the potable water resources. Instead, the
same is to be suitably treated and channelized for non-potable purposes —
agriculture, industrial or others. By way of illustration, we may refer to certain
models which can be considered at appropriate locations. The same have been
mentioned in order of this Tribunal dated 11.10.2022 in M.A. No. 43/2022 in OA
No. 41/2020, Pushpendra Kumar vs. Nagarpanchayat, Kadaura & Ors., as follows:
“S. In this regard, we have drawn their attention to Seechewal Model5, Karnal
Technology of sewage treatment and zero discharge and manual on sewerage and
sewage treatment systems- 2013 (chapter7), issued by the Central Public Health &
Environmental Engineering Organisation (CPHEEO), Ministry of Urban
Development, Gol, which provide for inexpensive and simple methods of treatment
of waste water, its utilization for irrigation and other secondary purposes. The said
models are briefly described as follows:- Seechewal Model e Provides for use of
treated waste water for irrigation in order to conserve precious surface fresh water
and ground water. The process involves passing waste water through four well for
cleaning the waste water and thereafter use of such treated water for irrigation. The
process can be undertaken by communities through collective approach. Karnal

Technology Of Sewage Treatment & Zero Discharge. e Involves growing
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trees/plants on ridges with one meter wide and 50 cm height and irrigated by treated
effluent 4
https://swachhbharatmission.gov.in/sbmcms/writereaddata/Portal/lmages/pdf/GW
Mtoolkit.pdf 5 https://www.civilsdaily.com/news/seechewal-model-of-wastewater-
management/ 7 in furrow. The technique utilizes entire bio mass present in waste
water and provides nutrient to soil and plants. By this method forest plants/trees
can be grown which can be used for firewood and timber. By this technique no
chance of pathogen, heavy metals or organic compounds enter the food chain. Tree
species like Eucalyptus, Leucaena can be grown. Central Public Health &
Environmental Engineering Organisation (CPHEEQO) Manual on Sewerage and
Sewage Treatment Systems — 2013 (Chapter 7) e Provides various case studies of
utilization of treated sewage and its reuse as cooling water in power plant, in
airport, in petroleum refinery, fish culture (like at Mudiali, Kolkata), road
washings, ground cooling, boilers and also in agriculture. In agriculture the
suitability of treated sewage is dependent upon soil, salt tolerance of the crop, intake
of minerals and climate conditions. Sewage conforming to specified norms can be
applied to selected species of food crops into soil by strip, basin or furrow irrigation.
Sprinkler irrigation could be used with treated sewage. During rainy and non
irrigating seasons, the treated sewage can be held in lagoons or undertaking
irrigation in additional land/waste land including resorting to artificial recharge of
ground water.” We have also come across and low cost options for sewage/sullage
treatment for less population at village Sultanpur and Village, Kurak Jagir in
District Karnal. These grey water management projects based on waste stabilization
and system have been executed under Swachh Bharat Mission Gramin and MG
NREGA. These systems are designed for intake of waste water less than 100 KLD
allowing waste to stabile and using wet flow of ponds for irrigation. Such models
may help for medium and small towns and the Rural areas as substitute for high
cost technology. Central Public Health and Environment Engineering
Organization (CPHEEOQO), Ministry of Housing and Urban Affairs dealt with the
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matter in its instructions titled “Municipal Used Water Treatment Technology for
Medium and Small Towns”6 in September 2022. 43. Restoration measures with
respect to sewage management need to include identification of sites for setting up
of sewage treatment and utilization systems, upgrading systems/operations of
existing sewage treatment facilities to ensure utilization of their full capacities,
ensuring compliance of standards, including those of fecal coliform and setting up
of proper fecal sewage and sludge management in rural areas. STPs need to have
co-treatment facilities of septage rather than having isolated FSTPs. Guidelines of
SBM - U 2.0 may be referred to in this respect. For urban areas, SBM-U 2.0 6
https://sbomurban.org/storage/app/media/rr-final-signed.pdf 8  provides co-
treatment of fecal sludge at STPs with sewage for which exclusive funding
provisions are made under ringfenced accounts.” 7. On the above pattern, it was
expected that DM and ACS will remedy the situation at Lar which could then be a
model to be followed at all other places in the State where population was below
one lakh and that may lead to prevention of water pollution on the one hand and
adding value to the soil fertility on the other. Unfortunately, the said authorities
have failed to realize their responsibility in the matter. 8. We find response of the
DM, Deoria poor and lacking sensitiveness for protection of environment which is
his essential duty. 9. Regretfully, ACS/Principal Secretary, Urban Development, UP
who was directed to remain present by VC is defiant not only in doing his duty but
also in obeying direction to remain present by VC to explain the position. We place
on record our disapproval for such irresponsible act. It may call for coercive action
in the interest of environment and rule of law. Exercising restraint for the time
being, we give one more opportunity for compliance with the direction in the order
dated 10.10.2022 with clear stipulation that if failure continues, stringent coercive
measures may have to be adopted personally against ACS/Principal Secretary,
Urban Development, UP and DM, Deoria. 10. Needless to say that absence of funds
from Central Government cannot be accepted as an excuse for not preventing

discharge of untreated sewage on open land to the detriment of environment and
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public health. Reference may be made to earlier order to that effect (dated
27.01.2023 in O.A No. 606/2018) (in respect of State of Odisha) as follows:- “37.
As already noted and also observed in the judgement of the Hon’ble Supreme Court
in Paryavaran Surakhsha, supra, quoted earlier, the matter falls in 11th and 12th
Schedules to the Constitution. It is 9 constitutional responsibility of the State and
the Local Bodies to provide pollution free environment and to arrange necessary
funds from contributors or others. Being part of right to life, which is also basic
human right and absolute liability of the State, lack of funds or other resources
such as land (sites for waste management) cannot be plea to deny such right. Such
resources have to be found by the State by its policies and according due priority to
the subject. Further, while there may be no objection to any central funds being
availed, the State cannot avoid its responsibility or delay its discharge on that
pretext. Free ship or other policies involving State resources cannot take priority

over basic need for hygiene and pollution free environment.

The point wise actions taken against the directions are here under:

S.NO. | DIRECTION/ORDER COMPLIANCE/ TIMELINE/
ACTION PLAN Dated COMPLIED
23.03.2023

Discharge of The Nagar By 15" November,
untreated sewage at Panchayat's drain 2022, all the drains
lar, district deoria, passes through the _
UP on open land side of gata number were converted into
having Khasra No. 1712 in question. concrete form.
1712 with area of Earlier, due to the raw

form of the drain, the Hence, Complied.

water of the drain was
spreading and going to

0.1980 hectares. The
Municipal Council
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has failed to perform
its obligation of
managing the
sewage and public
hygiene as required
Article 243W read
with 12th Schedule,
to enforce
fundamental right to
clean environment
and to prevent
pollution as required
under the water (
Prevention and
Control of Pollution)
Act, 1974 and the
judgement of the
Hon’ble Supreme
Court in Prayavaran
Suraksha case 1 and
order of this tribunal
inter- alia in O.A No.
593/2017,
Prayavaran Suraksha
Samiti & Anr. V. UOI
& ors.

Gata number 1712. at
present drains has
been converted into
concrete form, and the
flow of the drain is
completely closed in
the complainant's land
Gata number 1712.

The stormwater drains is
cleaned on regular basis
and the waste water is
temporarily treated by the
process of Bio-

Remediation.

N

The compliance status
and to recommend a
model which may be
helpful to tackle such

problem at small
places.
Report dated

11.03.2022 filed by
the reconstituted
Committee was then
considered and it was

By installing mesh in the
drain, solid waste flow is
halted. For the
preliminary purification
of drain water, bleaching
powder is employed.

All of the smaller drains

identified in the drain in

Since 19" September,
2021, the solid waste
was stopped by
taking immediate
action against the
action against the
flow of solids in

drain.
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found that
bioremediation
process which had
been adopted was
not effective on the
ground as harmful
components

remained untreated.

Result was that
untreated sewage
was going to the
drains to the
detriment of
environment and
public health in
violation of
judgement of the
Hon’ble S

question are also
undergoing this
treatment.

The drain water being
treated by bioremediation
and phytoremediation
processes. In which Bio-
enzyme (liquid bacterial
culture) is being used.
Water is also being used
in for Horticulture
purpose.

Two small oxidation
ponds have also been
constructed for the
treatment of drain water,
in which the size of one
pondislmlong, 1 m
wide and 3 m deep and
the size of the second
pondislmlong, 1 m
wide and 2 m wide deep.
The treated water passing
through the oxidation
pond is being dropped in
Gata number 2008 (area
28 decimals) of the Nagar
Panchayat by making

chambers at various

Hence, Complied.
The bioremediation
process in the plant
process in the plant
was started in
Stember,2019 and
since then it is
functional till date.
Hence, Complied.
The Photographs of
the same is annexed
as ANNEXURE-1
Waste stabilization
pond were fully
operational by 15"
march,2023.
Hence, Complied.
Regular Distinfectant
Fogging id being
done to prevent the
mosquito breeding by
the Nagar Palika
Parishad.
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places through hum
pipes.

Plot Number 2008 has
been given the form of a
Waste Stabilization Pond.
Thick layer Polythene (
HDPE Pond Liner ) has
been used in the bottom
of the pond, so that
underground water
pollution can be
prevented by avoinging
any seepage resulting in
ground water
contamination. It is to be
informed that in the order
passed by Hon'ble N.G.T.
dated 05.04.2022, West
Stabilization Pond has
been mentioned as a
suggestion of the
Oversight Committee and
the following description
is given in relation to
Waste Stabilization
Ponds.

Waste Stabilization
Ponds (WSPs) are large,

manmade water bodies

10
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in which blackwater,
greywater or fecal sludge
are treated by natural
processes under the
influence of sunlight,
wind, microorganisms
and algae. Such ponds
can be used individually,
or linked in a series for
improved treatment.
There are three types of
ponds, (a) anaerobic, (b)
facultative and (c)
aerobic (maturation),
each with different
treatment and design
characteristics. WSPs are
noted with their low
Operation and
Maintenance cost and
high removal of BOD and
pathogens. However,
large surface areas and
proper designs are a pre-
requisite.

This pond has also been

bounded with cemented

11
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pillars and iron wire.
Along with this,
Eucalyptus saplings have
also been planted on the
banks of the pond. Apart
from the Eucalyptus tree,
a plant named Canindica
has also been planted,
which helps in water

purification.

The matter was last
considered on
10.10.2022 in the
light of reports of
Nagar Panchayat, Lar
(on 15.09.2022) and
by the Principal
Secretary, Urban
Development, UP (on
08.10.2022) noting
that violations were
still continuing and no
action was taken. The
Tribunal required
compensation to be
levied at the rate of
Rs. 2 Crores per MLD
for discharge of
untreated sewage
apart from preventing
discharge of such
sewage in drains. It
was directed that

Improvement in water
quality is being shown
by bioremediation and
phytoremediation.
According to the latest
test report, COD is 112
mg/l and BOD is 23
mg/l as per latest report
dated 06.07.2023 by
UPPCB, Lucknow.
Similarly TSS level 72
has been obtained.
Committee constituted
in respect of order dated
10.10.2022 passed by
Hon'ble National Green
Tribunal. True Copy of
the Latest Test Report is
annexed as
ANNEXURE - 2.

In compliance with the
minutes of the meeting
dated 20.06.2023, The
meeting was chaired

That the Regional
Officer deputy
(RO, UPPCB
Lucknow) to have
on — site
inspection, where
the regional
Officer has
collected the
water sample from
the oxidation plant
for further
inspection which
is done by Nagar
Panchayat Lar.
The same is is
marked as
annexure 2 report
dated 06.07.2023.

12
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sewage be suitable
treated for secondary
purpose such as
irrigation on modals
being exectution
elsewhere.

Principle Secretary,
Urban Development,
MD, Jal Nigam, State
Mission Director, DM,
Deoria, EO, Nagar
Panchayat, Lar in
district Deoria. The
minutes of the meeting
Is annexed as
ANNEXURE - 3.
Measures to be taken to
prevent untreated
sewage from falling into
drains, etc. By collecting
the treated water in this
way in the Two Separate
Waste Stabilization
Pond, which is being
used for horticulture and
agricultural irrigation. A
True Copy of
photograph of Local
Farmer using treated
water for horticulture
purposes is annexed as
ANNEXURE-4.

There is an action plan
to be done in agriculture
irrigation works.

Apart from the steps
already taken and
mentioned in the ATR
dated: 15.09.2022, the
Nagar Panchayat was
directed to open Ring

Fenced Account.

On the
recommendations of
District Magistrate
Deoria, it has been
directed to open Ring
Fenced Account.

In which the amount
released under City
Sanitation Action Plan
for Nagar Panchayat
Lar

In compliance with
the decision passed in
the other nagar
panchayat, Rs. 7.40

crores released
under the City
Sanction Plan for

the construction
work of STP in Lar

13
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In which the amount
release under the City
sanitation action plan
for Nagar Panchayat
Lar, Deoria and other
funds as required can
he kept. In compliance
of which account
number 4154 8430616
,with IFSC —
SB1N0011162 has been
open in the State Bank

of India branch -Lar

Deoria and other funds
can be kept as
necessary. In
compliance of which
State Bank of India
Branch in Lar
Account
N0.41548430616 (IFS
Code - SBIN0011162)
has been opened.

True Copy of the same
IS annexed as
ANNEXURE -5

district, deoria, to the
state bank of india
branch, lar district-
deoria in the name of
district magistrate,
ring fenced account,
(account number -

41548430616 ),

which been received.
Hence, Complied.
The true copy of
Bank Statement
Dated April 15,
2023in which

amount of Rs. 740
Crore is showm is
already marked as
ANNEXURE 5

The above shows that
no efforts has been
made by the Nagar
Panchayat, DM or the
ACS to execute
remedial action in a
time- bound manner.
Instead, patently in
advisable steps like
transportation of
vehicle septics to
Deoria at distance of 40
km are proposed. Better
option could be
constructing FSTP at

There is no sewer line in
Nagar Panchayat Lar, at
present water under SBM
02.0 an action plan has
been prepared for the
construction of STP by
Municipal Corporation.
An action plan has been
prepared for the
construction, and
approval has also been
obtained from the State
Level Technical
Committee and the High
Level Committee. DPR

The approval was
taken in the month of
October from the
State Level Technical
Committee and the
High Level
Committee. As per
the minutes stated
20.06.2013.4 Dr.
Virendra Kumar
Soni, Mission
Director Central
Pollution Control
Board suggested to

the board that area

14
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Panchayat level. Other,
unnecessarily
expenditure is being
incurred on bio-
remediation of grey
water and disinfection
with bleaching powder
even when reportedly
no sewage is entering in

the drain.

has been prepared from
executive Engineer jal
Nigam (urban) and sent
to higher level.
Dhanvandan is expected
for further action in this
regard.

FSTP established by
Nagar Palika Parishad
devriya located 40 km
away from Nagar
Panchayat Lar. In Nagar
Panchayat, for the
disposal of fecal sludge
emitted within the
boundaries, an agreement
has been formed with the
Municipal Council,
Deoria that the disposal
of fecal sludge will be
done according to the
rules by depositing the
prescribed fee.

It is pertinent to mention
here that as per the latest
M.A No. 356 of 2023
order passed by the
Hon'ble Supreme Court
order dated 20.03.23 in

there is no
requirement for STP
Plant to be
established for such a
small populated area
which is around
28,360. The method
of bio remediation
and phytoremediation
presently being
adapted by the Nagar
Panchayat Lar for the
treatment of waste
water needs an
upgradation. The
copy of minutes of
the meeting dated
26.06.2023 is already
marked as annexure
3.

It is respectfully
submitted that it is
important to know
that the capacity
under the cluster
approach will be
considered provided
the distance is up to
50 km from the city

15



475

Paryavaran Suraksha
Samiti & Anrv. UOI &
Ors, WP (C) No. 375 of
2012, the court has
extended the timelines for
establishing the STPs
plant in various parts of
the Uttar Pradesh and has
powered the tribunal to
extend time on basis of
evaluating the
upgradation and
maintenance as per the
requirement for attending
all other issues and

problems.

limit, according to
the official Swachh
Bharat Mission 2023
guidelines at point
number 3.2 on page
number 62.

True copy of this
swachh Bharat
mission 2023
guidelines is annexed
as ANNEXURE 6.
That it is respectfully
submitted that under
the swachh Bharat
mission (Urban) 1.0
within the
jurisdiction of Nagar
Panchayat Lar, 1047
personal toilets have
been newly
constructed. In
addition under the
PM Awas Yojana
1200 families have
been benefited with
newly constructed
house attached

toilets.

16
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2. Inview of the above-taken action plan by the department, it is to submit
that the direction given in the said Order is being complied with and shall
be maintained to avoid any unpleasant event as reported by the applicant.
Further, the proposed work as per the directions of the court shall be
commenced within the stipulated time on a priority basis. Until the other
facility requires functional infrastructures, the department will ensure to
make interim measures for the said issue.

3. That the said prayer of the present petition has already been complied by
the answering respondent, also the previous orders passed by this Hon’ble
Tribunal have been complied in true spirit.

PRAYER

It is, therefore, most respectfully prayed that this Hon’ble Tribunal may graciously
be pleased to:

I. Take the above averments on record as the actions taken by the
NagarPanchayat, Lar.

Ii.  Pass any such other order as may deem fit.



DATE:

477 1

RESPONDENT

THROUGH

PRIYANKA SWAMI
Counsel for Nagar Panchayat for Lar, UP
Chamber no. 04, Shivalik Tower,

Kaushambi, Ghaziabad
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 170/2021

Noorul Sehar Lari ...Applicant

Versus

State of Uttar Pradesh & Ors. ...Respondent(s)

AFFIDAVIT in support of final Action Taken Report in compliance of order

dated 09.02.2023

Affidavit of Sh. Rajan Nath Tiwari, aged about 39 years S/o Sh. Dharmsen Nath

Tiwari, presently posted as Executive Officer, having office at Nagar Panchayat

Lar, Deoria, Uttar Pradesh.

1. That I am posted as stated above and well conversant with the facts of the
present case and as such competent to swear this affidavit before this Tribunal.

2. That the accompanying Action Taken Report has been drafted by our counsel

upon my instructions.




479

3. That the contents of the accompanying Action Taken Report are true and

correct and the knowledge has been derived from official records and nothing
material has been concealed there from.

égw nath e

DEPONENT

VERIFICATION

Verified on solemn affirmation at Lar, Deoria on this day of ,

2023 that the contents of the foregoing affidavit are true and correct to the best of

my knowledg.e and no part of it is false and nothing material has been concealed

there from.
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Amt = Amount/af2t

Ar = Arrear/TFIRIR

bal = Balance/3w

Capn = Capitalisation/qsie

Chg/ch = Charge/w=R

Chq = Cheque/3%

CIF = Customer Information File/ugs {a=1 v
Clos = Closure/wr=it

Coll = Collection/&wmeo

Dft = Draft/swe

dish/dsh = Dishonor/ sy

DR = Debit/am

DOB = Date of Birth/sm arlter

eft = Electronic Fund Transfer/sdazf= &3 glawe
Inop = Inoperative/fRfSrg

Ins = Insurance/dm

Int/In = interest/s

lon/loan/=w

proc = Processing Charge/sfén i

rd = Recurring Deposit/amadf s

ret/rtn = Return/ar7dt

Rnd = Round off/quifa

sb = Savings Bank/#7a &%

SC = Short Credit/xfé #f2z

S1/So/SORD = Standing Instruction/=rf a3z

§/D/W/H/o = Son/Daughter/Wife/Husband of/ g7/ gyit/w=/af

tr/trf/xfer = Transfer/ 2@
Comm. = Commission/iw= min = Minimum/=pa txn = Transaction/&+37
COR/CORR = Correction/%ie= os = Qutstanding/=@@rfa Wdl = Withdrawal/zmg
J CR = Credit/sm P&T = _uon.nn_ Qz.._.unn\ﬂdﬁﬂ +MOD bal = Total balance (SB+linked MOD a/c)/z= 51 &% (7w &= + wgadi =)
T e
& )
M > »~ =~ - g - . S e — g — - - -
' L
YR W 58

2OSBI

STATE BANKOEIND¢h: LAR BRANCH

LAR BRANCH

Code:

11162

Email:sbi.11162@sbi.co.in

Phone No.: 236034
IFSC: SBINOO11162

Name: RING FENCED ACCOUNT
S/D/H/o 4 |
CIF Number : 91108324007
Account No.: 41548430616
A/c Type : REGULAR SAVINGS BANK ACCOUNT
Address : NAGAR PANCHYAT LAR
NAGAR PANCHYAT LAR
NAGAR PANCHYAT LAR,LAR TOWN,DEORIA
Phone No. .
Email :

D.O.B.(If ZH:OHV
PPO Number :

=

Buss.

Hrs:10:00:00-16:00:00
MICR:

274002092

MOP: SINGLE
A/c Opening Dt:
Nom Reg No:
Customer’s PAN:

Date of Issue: 02/ h&wo
FIRST m

31/12/2022




. L} .,ol.
% .
\\ ' .
DATE  PARTICULARS CHEQUE NO. DEBIT CREDIT BALANCE
74000000.00 74000000.00Cs

[CICRS 202304150054 2440 .

15.04.23 RTGS UTR NO:
1CIC0006281

SWACHH BHARAT MISSICN URBAN SKA SBM
0.00

Unc! Bal: 0.00

clr Bal: 74000000.00 Cr;#M0D BAL:
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“ SB

Account Name :RING FENCED ACCOUNT
Address : NAGAR PANCHYAT LAR
NAGAR PANCHYAT LAR

NAGAR PANCHYAT LAR,LAR TOWN,DEORIA-274502
NAGAR PANCHYAT LAR

Date 115 Apr 2023

Account Number : 00000041548430616

Account Description : REGULAR SB CHQ-ENTITIES
Drawing Power :0.00

Interest Rate(% p.a.) :2.7000

MOD Balance :0.00

CIF No. : 91108324007

IFS Code : SBIN0O011162

MICR Code 1 274002092

Nomination Registered  : No
Balance as on 14 Apr 2023 : 0.00

Account Statement from 14 Apr 2023 to 15 Apr 2023

Txn Date |Value Description Ref No./Cheque Debit Credit Balance
Date No.
15Apr| * 15 Apr|BY TRANSFER-RTGS UTR TRANSFER 7,40,00,000.0 7,40,00,000.00
2023 2023|NO: ICICR52023041500542440 FROM 0
-SWACHH BHARAT MISSION | 3199855044301 /
URBAN SNA SBM SWACHH
BHARAT
MISSION URBAN
SNA SBM

Please do not share your ATM, Debit/Credit card number, PIN and OTP with anyone over mail, SMS, phone call or any other

media. Bank never asks for such information.

**This is a computer generated statement and does not require a signature.
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SBI

Account Name {RING FENCED ACCOUNT

Address : NAGAR PANCHYAT LAR
NAGAR PANCHYAT LAR
NAGAR PANCHYAT LAR LAR TOWN DEORIA-274502

NAGAR PANCHYAT LAR

Dale 15 Apr 2023

Account Number : 00000041548430616

Account Descriplion : REGULAR SB CHQ-ENTITIES
Drawing Power 1 0.00

Interest Rate(% p.a.) 12,7000

MOD Balance :0.00

CIF No. 191108324007

IFS Code : SBIN0011162

MICR Code 1274002092

Nomination Registered :No

Balance as on 14 Apr 2023 : 0.00

Account Statement from 14 Apr 2023 to 15 Apr 2023

-SWACHH BHARAT MISSION |3199855044301 /
URBAN SNA SBM SWACHH
BHARAT

MISSION URBAMN
SNA SBM

Please do not share your ATM, Debit/Credit card number, PIN and OTP with anyone ove
media. Bank never asks for such information. &

“"This is a computer generated statement and does not require a signature,

'Txn Date |Value Description Ref No./Cheque Debit Credit
Date No.

15 Apr| © 15 Apr|BY TRANSFER-RTGS UTR TRANSFER 7.40,00,000.0

2023 2023|NO: ICICR52023041500542440 | FROM )




""#"""'"‘u‘ e LR T x o = ;
'dudgeandumgewhichtseoﬂecudlpnmtdin e ci
* Capacity under cluster approach will be considered
Mu« upto S0km from the city boundary

m’lhis‘ indicator would assess whether the infrastructure to treat entire faecal sludge and sewage gen '
thecityisavailable or on cluster basis (upto S0km)

- 95% capacity matching with total faecal
sludge and sewage generated

Vo ae s e ww—t—

Between 75% -95%

Between 50% -74% 60
Between 30% - 49% 40 '
<30% but not zero 20 :

Geo coordinates (GIS details) in terms of ULB boundaries, ward number, ward boundaries, landmark etc of
all Wastewater treatment Plants (FSTP/STP) to be mapped and updated on SBM portal as per the
prescribed details (tobe given by MoHUA ) to qualify for marks
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